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of the Applicant that both of them were
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ged as a Casual Bridge Kialasi w.e.f.
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Respondents to treat him

L.
to be in the
regular establishment w.e,f, 1.4.1973.'
while claiming the said benefits, the
applicant states that Budhi SwainCWho WaS
taken to temporary establishment w,e,f,
1.4,1981 and)later oqi?gken to regular
establishmené)has also been given the
retrospective regularisation benefits w.e, £,
1973,0n the

/
31st July,2000 rendered in OA No,494 of 1994,

strength of a judgment dated

Mre.N, R, Routray,learned counsel for the
Applicant states that the Respondents
Department/Railways should also extend the
benefits of the judgment dated 31,7,2000 of
this Tribunal rendered in OA No,494 of 1994
of Budhi Swain to himg In order to

remove the discrimination,Mr,Routray,

learned counsel for the Applicant also

relied upon the juddment of the Hon'kle

Sup reme Court <}endered in the case of

.-
K,C.Sharma and others Vrs Union -of India , -
. B2 B

oo

and others A repocted in (1997)6 Sup reme

Court Cases 721) wherein delay has been
stated to be 5f no adverse consequence
for implementation of a judgment in respect
of those who dil not approach the Court,

A copy of this 0,A, has already
been served'on Mr,P,C,Panda,leamed Addl,
Standing Counsel for

the Raillways,Having

given preliminary hearing tothe counsel
appearing for both sides,this 0,A, is
disposed of with direction to the Respondents

to examine the grievance of the Applicant i?]




Hast s

the light of the judgment of this Tribunal rendered in
0,A.No,494 of 1994(Budhi SWain Vrg U0I and others)

and while doing so thay #should keep in mind the
verdict of the Hon'ble Apex Court of India rendered in
the case of K,C,Sharma and others (supra) arcd sass
necessary conseguential orders,in order to remove the

discrimination,within a peridd of ninety days from the

}
date of receipt of a copy of thislo rder,

Send copies of this order to the Respondert s,
alongwith copies of the O.A,land free copies of this

order be given to learned counsel for both sides,




